LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

BULLETIN PART -1
(Brief summary of proceedings)

Friday, 26 August, 2016 / 04 Bhadrapada, 1938 (Saka)

No. 38
2:05 P.M. Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
1. R.05P.M. | Question Hour: Starred questions no. 62, 63, 67 to 70, 74, 75, 77 & 78 were
asked and replied to. Replies to Starred questions 61, 64 to 66, 71 to 73, 76, 79 &
80 & un-starred questions no. 78 to 106 were placed on the table.
2. B.41PM | Rulings of the Chair:

1. The Chair stated that a notice of calling attention (Under Rule-54) regarding
the tabling of C&AG Report in the House had been received from Shri Vijender
Gupta, Hon’ble Leader of Opposition. He stated that the Hon’ble Leader of
Opposition had wasted 30 minutes of the House time on 24.8.2016, insisting that
it was Constitutionally binding on the Government to table the CAG report
immediately after its receipt. The Chair read out Article 151 of the Constitution
of India and Section 48 of the Government of NCT of Delhi Act, 1991 according
to which it was not mandatory for the Minister to lay on the Table the Audit
Report immediately on its receipt. He also expressed concern over the fact that
the Media had got hold of the Report before it was laid before the House. He
stated that if the media reports were true then it was a serious matter. He stated
that the media was expected to use its wisdom in deciding whether to publish
such reports or not and whether any law was not being violated? The Chair also
stated that the leakage of the Report was an insult of the Hon’ble Lieutenant
Governor because it was the intent of the Constitution and the NCT Act that the
Assembly and its Members should be informed first about the Report which was
to be caused to be laid in the House by the Hon’ble Lieutenant Governor.

The Chair also stated that as the publication of contents of the Report in the
Media was a matter of recent occurrence, a calling attention had been allowed on
the subject. He stated that Leader of Opposition’s notice for Special Mention
(Under Rule 280) on the subject had been admitted and the Hon’ble Leader of
Opposition could express his opinion when the same was taken up. The Chair
stated that due to these facts the notice of the Hon’ble Leader of Opposition
under Rule-54 was not allowed.

2. The Chair stated that he had also received a notice of breach of privilege
from the Hon’ble Leader of Opposition under Rule-66 against the Hon’ble
Deputy Chief Minister on the same issue. He stated that he had ascertained the
facts from the Hon’ble Deputy Chief Minister and came to the conclusion that
there was no breach of privilege and hence he was not allowing the notice. He
also stated that the Hon’ble Deputy Chief Minister had also agreed to present the
facts to the House later in the day.

3. The Chair stated that he had received a notice of breach of privilege (under
Rule-66) from Shri Pankaj Pushkar against the Hon’ble Deputy Chief Minister
for allegedly giving misleading reply to the House. The Chair expressed surprise
that the matter was first shared with the media before a notice was received by
him. He stated that the Hon’ble Member ought to make use of the devices




available under the Rules of Procedure to raise such issues. He stated that he was
disallowing the notice.

4. The Chair stated that he had received a notice of calling attention (Under Rule
54) from Shri Praveen Kumar which he was not allowing as another issue had
already been listed under Rule-54.

3.51 PM

Papers laid on the Table:

Shri Satyendar Jain, Hon’ble Minister of Tansport laid the copy of Separate
Audit Report on the annual accounts of DTC Employees Provident Fund Trust fo
the year 2013-14 (English & Hindi Version).

3.53 PM

Calling Attention (Rule-54): ;

Shri Rajendra Pal Gautam called the attention of the House towards the media
reports alleging that the C&AG’s Special Audit Report has found fault with the
advertising by the Government of NCT of Delhi.

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister made a statement and
alleged that the Hon’ble Leader of Opposition had committed a breach of
privilege by leaking the Report of the C&AG in his press release issued on 24
August, 2016 before the Report was tabled in the House.

The Chair sought to know from the Hon’ble Leader of Opposition, whether the
press release was indeed issued by him.

The Leader of Opposition refused to say yes or no.

The Chair referred the matter to the Committee on Privileges.

4.35 PM

Special Mention (Rule-280):
The following Members raised matters under Rule-280 with the permission of the
Chair:

1. Sh. Praveen Kumar (Hon’ble Minister of UD & PWD intervened)

4.40 PM

The Chair adjourned the House for Tea-break

5.08 PM

House Reassembled, Hon’ble Speaker in-Chair

Sh. S.K. Bagga
Sh. Anil Kumar Bajpai (Hon’ble Minister of UD & PWD intervened)
Sh. Rajendra Pal Gautam (Hon’ble Minister of UD & PWD intervened)
Sh. Somnath Bharti (Hon’ble Minister of UD & PWD intervened)
Sh. Raju Dhingan
Ms. Parmila Tokas (Hon’ble Minister of UD & PWD intervened)
Sh. Shri Dutt Sharma (Hon’ble Minister of UD & PWD intervened)
. Smt. Bandna Kumari (Hon’ble Minister of UD & PWD intervened)
10. Sh. Som Dutt
(Shri Vijender Gupta, Hon’ble Leader of Opposition, who was not present in the
House when his name was called for walked out)

VPN U AW

5.49 PM

Short Duration Discussion (Rule-55):

Discussion on “the alleged arbitrary use of Delhi Police against MLAs of the
ruling party and the raid in the office of Delhi Commission for Women” initiated
by Sh. Jagdeep Singh on 24 August, 2016 continued. The following Members
participated in the discussion:




6. Shri Somnath Bharti

7. Shri Rajesh Rishi

8. Ms. Sarita Singh

(6.09 P.M: The Chair extended the duration of the sitting till 6.30 PM)

9. Shri Jarnail Singh (Tilak Nagar)

10. Ms. Bhavna Gaur

11. Shri Surender Singh

(6.30 P.M. : The Chair extended the duration of the sitting by 15 minutes.
Shri Jagdish Pradhan, who had walked out earlier, returned to the
House.)

12. Ms. Alka Lamba

Sh. Satyender Jain, Hon’ble Minister of Home replied to the discussion.
(6.45 P.M. : The Chair extended the duration of the sitting by 15 minutes)

9. [1.09PM | The Chair expressed thanks to the Chief Minister, Deputy Chief Minister, Leader
of Opposition, all the Members of the House and others for their co-operation in
smooth conduct of the Session.

10. [7.12 PM National Anthem — Jan-Gan-Man
The Chair adjourned the House sine-die.

Delhi Prasanna Kumar Suryadevara

26 August, 2016 Secretary
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